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FT.3MT. 5629(37).— FrslT TTHIT A, THT AT Tz, 1956 (1956 T 48) (& =ad o+
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S FerH ITTARTE 7 3 SATATHaw T &Ter 39 i STLTT (1) F ATEL H, Feg 1T TERTE FT AT
IR

qdA: A, gl T TLHTL, TEAH TR il Ih IS TTH &I ST 9T 3 Ik ATer=a T gy 39
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TS o o0 37siA 3T ST =110
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Fea T gvER § Afga 21 Srustt |
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TS T ATH: HETAY e &1 9 e
wHF |G et R Er | gR A || g w e st/ iRaag Aeat &1 a9
we TR || T (FFIX H)
1 2 3 4 5 6

AT T ATH: FTIETTE

e T A AT

1 6 It LK T 0.014| TTT THEIH FTIHT, FIATQT AT
AT, AT THT AT¥es, AT

ELEREHARCRIRIECES
TGTOH AT, AT SHTST AT,
FTefRTH 9T STTees

6 Part

Total 0.014

[T. . RW/NH-37014/21/2013-NHDP-IV A/3D]
g IfiET, Agerw



[$TRT [I—=vE 3(ii)] T T TSI © T 3

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 5th December, 2025

S.0. 5629(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.0. 942(E). Dated:21/02/2025 , published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for construction of Toll Plaza Maintenance, management and operation of NH66 in the
stretch of land from Km. 84 to Km. 110.75 ( Sub Division Office Mangaon ) in the district of RAIGAD in the state of
MAHARASHTRA,;

And whereas the substance of the said notification has been published in Dainik Krushival & Dainik
Ratanagiri Times Both Dated 06/05/2025 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH66 in the stretch of land
from Km. 84 to Km. 110.75 ( Sub Division Office Mangaon ) in the district of RAIGAD in the state of

MAHARASHTRA
State: MAHARASHTRA || District: RAIGAD |
SI. No. (|Survey/Plot|| Type of || Nature of Area Name of Land Owner/Interested Person
Number Land Land (in Hectares)
L+ | 2 Jf 38 [ 4 || 5 | 6 |
|Taluk: Mangaon |
|Vi||age: Lakhapale |
1 6 part Private Wet 0.014{| Tani Tukaram Baykar, Sangita Shantaram

Chalke, Maruti Shankar Jambhale, Sumitra
Kisan Pendhari, Mati Gourya Manve, Sitaram
Babaji Jambhale, Chandrakant Sakharam
Jambhale, Vanita Umaji Jadhav, Kashiram
Shankar Jambhale

6 Part

Total|| 0.014]| |

[F. No. RW/NH-37014/21/2013-NHDP-1V A/3D]
SHAIKH AMINKHAN, Director
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